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counsel for the Applicant and Shri Ashok Mohanty.,
the learned senior cOunsel for K.V.S.(on whom a
copy of O.A. has been served), Respondents are

ﬁg.—z g g directed to consider the representations submitted

- Q by the Applicant vide annexures-3 and 4 to this
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.Ae and pass hecessary orders thereon,within
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a period of three months.
@\M\@ The O.A. is disposed of at the stage of
\L/ Admission itself.
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copies of the O.A. to Respondents &t the cost of

W'K the Applicant, by Regd.Post with A.D. Shri Jethi
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